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SPM & AVH DA 292/91

Mr VR Ramachandran Nair for the applicant.

Mr Ajit Narayanan, ACGSC for respondents by prdxy
{Me Krishnakumar)

Heard the learned counsel for both the parties,
Admit. ‘

Learned counsel for the respondents undertakes to
file counter affidavit within 3 weeks by serving copy

on the applicants who may file rojoindor, if any, within
1 week thersafter.

List for final hearing on 5.:4.91,

Since the selection test is being held in May, 1991
the question of granting interim relief does not arise
as the case is being listed for final hearing well before

that date. :
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Mre V R Aram.chandran Nair for the applicant
Mr. V. Ajlit Narayanan, ACGSC for respondents
Respondents seek more time to file reply. vIn any
c se reply to‘be filed within one month with a copy to the
.counsel for the applicant who may file rejoinder if any
within two weeks thereafters List for final hearing on
24+6.91.

Copy 6f the order be given to counsel for the .
respondents by hénde
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Mre. V R Ramachandran Nair for the applicant
Mr. Ajith Narayanan ACGSC for respondents

The learned counsel for the respondents seeks some
time to file counter affidavit and undertakes to do- so
within four weeks with a copy to the learned counsel for
the applicant who may file rejoinder if any within two
weeks thereafter. List for final hearing on 13.8.91.
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fhe lzarned couneol for thoe rascnients i Eh:t
tof tle coantor cffidavit. He auy ¢o rno within four wooks
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nay £ile @ joinder 45 uny .ithin one wook thorcafter.

L JBdet £or final houring on 7,13.21. ' @ !
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None for the applicant

Mr. Ajith Narayanan for resp-ndents

Respondents have not filed reply. They are
given last opportunity to file reply within three
weeks with a copy to the learned counsel for the ' Lo
applicént who may file rejoinder if any within ‘

one week thereaZter., List befsze for final

hearing on 12,11.91, w/
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The learned counsel for the respondents submits that|in the
O.A.s listed from SL No. 14 to 39 in today's cause list which fncludes
the present application they propose to file a common reply. ior this
they seek 3 weeks time., We grant 3 weeks time to file and twé weeks
for the applicant to file rejoinder, if any, thereafter on the receipt
of the copy of the reply. ' Fo’ IH Nn—
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Let this case be listed for completion of pleadings| before
Registrar on 17/12/91.
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| 28,2.92 {counsel as abowe)

not been filed, Co msidocing that the Lgsuce involvh

27.2.92 Ns.hajendren Nelr/Mr.Ramkumar through prox
Mr.S5ugenapalan Sh, proxy/Me.AJich Naray

Heard, N.P. allowed, Counter 2fficavit tioned
therein will be relevart for this case alse, Heard jn
pare, Idst for further hesriag on 28.2.92{AM),
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We have henrd the argumente Of the lea :
cours 6] for boththe cartiss. Intha interect of Juskice
and eomeidnrin; that & visal cunstion n &ll these |

are involed we have admitted all tha applicetions &
com.one tho delay if the:e has besn ia say one of
I certain cases VcE are tOl4 that representatichs

ave identical we need net delzy the motter= int his |
spplicstion by goinj through the forwality of recurifg
applicants to file srcpresentaction especisliy whes |
tdentical applications ake pending befere us. |

Accordingly the objection regard ings nons
sumigsion of reprosentation L{s also orerpuled.
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